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06.0RDER DATED 7-12-2001,

applicant is the son of late Mukunda
Nayak,who was working as Mail Peon in the
office of the superintendent of  Ppost Offices, ool
Gina, Madhyapradesh, has filed the present
Original Application for a di rection to the
respondent NO,2 to consider his grievancCe
rel ating to compassiocnate appointment and also
in this Original application he has challenged
the order dated 4,9,2000 under Annexure=10,
The order of rejection clearly envisages
that the case of applicant for compassionate
appointment tas not considered in view of the
fact that they have received the retiral

cenefits of his 1ate father and hence the

ot gutitled tobe considered
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for compassionate appointment in viev of his

financial position after receipt of the retiral |
benefits.shri Jena, Leamed AsC for the Respondent:
has submitted that this 3ench has no jurisdiction
since by the time of the death of late father of
applicant, he was woO rking there at Madhyapradesh.
How ever,during the course of hearing shri P,K,
patnaik, learned Counsel for the applicant
submitted that he wants tc file a detailed
representation for consideration of his case
by the authorities afresh in accordance with law.
Mr.Jena,learned counsel for the Respondents has
no objection if such a direction is issued
directing the Respondents for consideration of
his case afresh in accordance with law,
Heard leamed counsel for parties.IR
viaw of the specific submissions made Dy Learned
Cougsel for poth sides,at this stage without
expressing any opinion on the merits of this
case, the applicant is permitted to make a
representation highlighting all his grievances
within a period of two weeks from today and in
case such a representation is filed, Respondents
are directed to consider the said representation
of the Applicant and dispose of the same in
accordance with law within a pericd of three
months thereafter by a reasoned and speaking oxded
and commuinicate the same to the applicant.However,
in view of the settled principles of law it is
considering the

made clear that while represeail-

tations of the applicant for compassionate

appointment, the rRespondents should not take

into consideration the retiral senefits of late
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for the services rendered by the deceased
employee and as such thOse are not to De count
towards the consideration of the indigent condi'
of the family for providing Compassionate
appointment,

rvith the above ooservations and
directions, the Original Application is disposed

of,No costs,
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